
ev, 

IN THE CENTRAL ADMINISTRATIVE IRIBUNAL 
QJDK BENCHIcJTcK. 

N' 695 tr 1994 
O.ittack this tL 18th day 't Septeaber, 2000, 

Bimal Px:ased Mishra, 	 ...• 	 Applicant. 

Utaff selecti'n Cibthissi 
and thers. 	 .••• 	 Resrndents. 

FriR INSTJCN8. 

whether itbe referred t" the rep.ters nr nv,t7 Y - 
whether it be circulated tr, all the Benchee esf the 
central Adminitrative Tribunal rr n 't? 	('Cr) 

(G,YAiv-1Z"3  
MEMB ER(JUDICIAL) vzcz-cr gJi& 



Co  

CU1AL AiINSTRAVE IRIBUNAI4 
J TTAK B E11CH sQJ TTAQ 

A.N. 695 pp  1994. 
ttack.t1th the 18th day ,f Sept,, 20000  

cRAM 

ThE FPiNi5U RABL B MR, SONNA TIi 9)M • VIC B- CHI RMAN 
AND 

THE W)URMLE MRG.NARASIMHA4,M18ER(JUDI,.). 

B I MAt PRASJD MI SHRA, 
S/estate Suryamani Mis±Ea. 
village.Jhadeswarçur, P sifaladia, 
Via.Nischinta ili,Dit.(tt1Ck. 	 Applicant. 

By legal practiti 'ner M/s.Y 	aflty,p. C.BiSWal,B. N.Manty, 
A4 v -cates, 

Vrs. 

01, Staff Se1ecti'n CøiUnisaivfl, 
G,verflmt mf India represit& thrrugh 
Regimnal, Di rectnr 

S teUI. Regi '12a1 . ffice, 
5,Esplanade R"w West CalCutta1.. 

02., Depty DiXeCt'r,St1ff Selectien Cnunissiii, 
G,vernm1t ,f India DepaC1t v,f Persnne1 
and Training, 5 Esplanade Rw west Calaitts.i. 

03. Under Secretary,Staff Selecti'ii Cinissin, 
GverDm1t f India,r'eparbnt 
public Grievances and Peflai11s,B1k N412, 
Kødriya Karyalay  parisar,td.t Rad 
NGW Delhi.3. 

04, The Cvinptr4ler and Auditr Geral Mf 
India,NGW Dethi,Indiafl audit and Accunts 
Deptt-10 Bahadur Shah zafar Marg,Irrapratha 
Head P-st ffce,N De1hi2. 

... Resp'cidcnts. 

By legal practiti ener$ Mr.U,B ,M,h*patra,Jddi U t-nal Standing 
C'unael (cetral). 

000 



' 
In this Original Applicatin, under section 19 o5f the 

Admini strative rribunals ACt,198 5, the applicant has prayed for  

a directin tr the Resp',ndants 1 tr, 4 t, withdraw Annexures1.9 

and 11 and declare that the applicant has been duly selected 

fer the pt of Sectin'fficer(iidit) in the olffice Pvf the 

Cnrptr'jler General ef India. Nv Delhi,Resp,ndant Nr,4. 

Reepc1dants have filed ciinter ',ppeing the prayer 'f 

the applicant. 

we have heaDi Mr.U..Mrhapatra,1earned Mditirnal 

S tanding Crunsel (¼tral) appearing fq the Resp -nclents and 

have a]s. penised the recrda. 

The undispt& facts mf this case can be briefly 

stated.kpplicant is an ex...service man andhe applied to, the 

Staff Selectii Ceømissin for the P$t ,f Secticn.fficer 

(Audit). The minin*un qualificati'n frr the peet was B.A., fzejn 

a recrgnis& University with 50% marks.Applicant tmnk the 

eKaminatima and finally results were piblished at Annexure..7/A. 

pp1icant' s result was piblished under the heading prmvisinal. 

ReSPrndents have prtnt& Fut thatalrngwith his nriginal Applicati-n 

the appi ican t had n ',t san t the markeheet ,f his degree examin ati n 

and that is why his admissin tr the examinatin and declaratin 

f result was dma prvisinaliy.rn veriftcatirn,f his BA 

mark sheed,it was frund that he has gt 448 marks eut esf 900, 

in his graduaUn which falls shrt f 50%. That is why in the 

imugned ^rder hi candidatire and privisi.-nal result was cancelled. 

Applicant has stated that he has g't 49.'B% rf marks and this 

ccrding tn him shiild have been runded ',f t 50% and he sh].d 

have been declared eligible te,  take the examinati11.ReSpfldants 



* 	
have pin ted rut that as 50% marks was indicated as the 

"miniutm essential qialificatiio  there is nr scpe f,r 

relaxatirn.In case such a eixatin  is made in case f 

the applicant several mther cases may crme up seeking the 

same relief.e find fr-rn that rec-rds that it was clearly 

indicated that the essential cualificati-n is graduatin 

with 50% marks.Applicant has nnt submitted his degree 

marks sheet ai.-ngwith his applicati-n. That is why he was 

p-visi-nally admitted t the examinatin and his result 

was pr-visinally pibiished.As he has nt g-t 50% he can  

n-t claim that his marks sh-uld be runded 'f and tbe 

taken as 50%.We therefreh4d that this cntenti-n is with-ut 

any merit 

5. 	In the result, we hPld that the applicatin is withut 

any merit and the same is rejecteLNq, csts. 

JDJ4çy 
(G.NARASIMHAM) 	 ( SiMNAI 

M EMBER(JuDIcIAL) 	 vxCB-CHAIN4- 

XPWQ4. 


